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learnad counsel Tor both parti
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MNew Delhl .. Respondents

2. The Issue that falls for determination is very
simples
The applicant who was working as temporary

status casual

action in terminating his services with effect from

1.8.27 werbally without giving him noti

issuing any other order in wr

. The wundisputed facts are that the appl
Was issued with a letter dated 30.5.9 coinf
Cemporary udfu Yyl hi;” it is also not in d
that " the case of the applicant and'similarly

iting.
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persons are to be governed by the provisions of the
Scheme  dated 10.7.93. Para 7 of the said Scheme



indicates the procedures: to pe  adopted
dispensing with the services of those who have
acguired temporary status. Respondents themsel vas

have submitted vige' their reply  statemsnt  on
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that though temporary status was conferrad

as paer rules, one month’s noticé ocould not b

Issued because of inadvertent mistake on their
part. When  the rulss prescribe speciflc  action

according  to the provisions laid C0Wn, respondents
néave no  alternative but to o in for strictly in
terms  of those provigions. It is well settled in
view of the law laid down in Nazvi fhmed Vs, King

Emperor,  AIR 1934 PE. 253 that where & poWwer  is .

4

given to do a certain thing in a particular mannear,

it has to be Jdone in that manner only or not  at

albl. Arising out of admission of the respondsnts,
the 04 .deserves to be admiltted mainly because they
nave not complisd  with the | provisions of +he
BCNEmNS .,

G Undar the circumstances, the 08 is allowed
with the following directions:

(1) Drder of  termination foraly of the
applicant From 1.8.97 is Glias hed
Respondents are gdirected to  taks the
Aapplicant back on roll of thelr servicas
arnda  offer him Jokb, If available, strich 1%
Jin terms of seniority and the provisions
of the Scheme:

L34 10ur Girders, nowewver, shall not stand In
dhe  way  of xnﬁpunqwntﬁ to  initiate any
sotion but only according to Rules.

The 08 is disposed of as aforesaid. No costs .
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